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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPLE BENCH AT NEW DELHI

[.LA. NO. 6940f 2025

IN
0. A.NO. 639 OF 2022

IN THE MATTER OF:

PRITIPAL SHARMA ...APPLICANT
Versus
DEPARTMENT OF ENVIRONMENT & ORS. .RESPONDENT
IN
ALSO IN THE MATTER OF:
SATNAM SINGH & ANR. ...INTERVENORS/APPLICANTS
INDEX
S. NO. PARTICULARS PAGE NO.
1. COPY OF FIR NO.500/2025 PS LAJPAT 1-3
NAGAR.
2. COPY OF INDEMNITY BOND FOR 4-5
SUPERDARI FOR VEHICLE NO. NL-01-AH-
2414.
3. COPY OF ORDER DATE 14.10.2025 PASS BY 6-7

LD. TRIAL COURT ON APPLICATION TO
RELEASE THE VEHICLE NO. NL-01-AH-2414
ON SUPERDARI.

COPY OF NOTICE DATE 13.10.2025 U/S 179
BNSS ISSUED BY 10 TO PROVIDE THE
RC/DOCUMENT OF VEHICLE NO. NL-01-AH-
2414.

COPY OF LETTER DATE 13.10.2025 TO
APPLICANT ISSUED BY EE(SDW) II DJB IN
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RESPECT TO DETAILS OF TANKAR LIFTED
OF STP OF VEHICLE ON 07.10.2025 NL-01-

AH-2414.

6. COPY OF NOTICE U/S 133 MV ACT DATE 10
24.10.2025 ISSUED BY 10 TO APPLICANT.

7. COPY OF LETTER DATE 10.11.2025 FOR 11

VERIFICATION OF VEHICLE BEWING NO.
NL-01-AH-2414 BY RTO, KOHIMA
NAGALAND.

Place: New Delhi
Date-14.01.2026

Through Counsel

(= =

e _;k a ol QO_{

Sandeep Mishra

Counsel for Applicant

Office: J-50, LGF, Lajpat Nagar-I11
New Delhi-110024
Mob.:+91-9991877774
Email:Sandeep@jurislexum.com
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FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S.)

(gaw gaar ks

(& 173 . U4, wa. . & arada)

1.District (rem):  SOUTH-EAST (DELHI) Year(ad): 2025 PS.(aE1):  LAJPAT NAGAR
FIR No(m.g fed): 0500 Date & Time of FIR (7 Rat® &t vgu ): 07/10/2025
2. Act(s)(aferfmam ): Section(s) (urI()):

— THE BHARATIYA NYAYA SANHITA (BNS), 2023 303(2)/223(a)

3. Occurrence of Offence (3rgere &Y Team):

@ Day(f):  TUESDAY Date From(RAi® @):  07/10/2025 Date To(Ret® as):  07/10/2025

Time Period (97 Time From (guw d);  22:00 hrs Time To (897 @&6): 22:00 hrs
(b Information received at P.S.(ar1 sigt gowm wrar g% Date(femi=m): 07/10/2025 Time 23:30 hrs
(c)General Diary Reference (J=r=mar Entry No.(wiafé  089aA Date/Time 07/10/2025 23:50

4. Type of Information (g1 =1 Written
5. Place of Occurrence (gesTes ):

(a) Direction and Distance from P.S (a7 & T e EAST, 1.5 Kmis) Beat No(sfiz €.) : 10

(b) Address(uam): ,RING ROAD, ,NEAR VINOBAPURI ,METRO STATION, NEW DELHI

(©) In case, Outside the limit of the Police Station (af¥; #rmr P FHage gy

Name of P.S(ITT T 778); District(fem):
6. Complainant / Informant (Rt /qaraaf ):
(a Name(m): HC (Head Constable) KRISHAN KUMAR MEENA PIS No.28104257 ,Belt No.3732/SD

(b Date/Year of Birth (s=q faf&  25/07/1989 Nationality (Téflgen):  INDIA
(c)Passport No.(WrETiE €.): Date of Issue (it & &t Rrfor Place of Issue (9Irfl &5t &7
(d Occupation POLICE OFFICER

(e Address(uan): PS LAJPAT NAGAR, LAJPAT NAGAR, SOUTH- EAST, DELHI, INDIA, 9953646533,
KRISHAN. 2810425?CDELHIPOLICE GOV.IN

7. Details of Known/Suspect/Unknown accused with full particulars(attach separate sheet if necessary)(sra/ d@fery famma

@1 QX rereer afg i
1 [MANOJ KUMAR ]  [Father:SH VESHESHAR 1. Village Gautamanf1. Village Gautaman|
| Kheda,Post Office+ | Kheda,Post Office+
; PS Bachrama,Distt. |PS Bachrama,Distt.

|
| Raibrailly, UP, {Raibrailly, UP,
| BACHHRAWAN, RAE | BACHHRAWAN, RAE
; | BARELI,UTTAR ]BARELI UTTAR

..... | PRADESH,INDIA __ |PRADESH,INDIA __|

8. Reasons for delay in reporting by the complainant/informant (Rrrraasat ! 'lﬁth‘af &y Toté 28 @ =f w3 swow):
NO DELAY

9. Particulars of the properties stolen/involved (attach separate sheet if necessary):

SL.No. (#.4.) Property Type(Description) Est. Value(Rs.)(§# (% &)



3639 @

Disrrict SOUTH-EAST (DELHI P.S:  LAJPAT NACAR Year: 2025 FIR No: 0500 Date; 07/10/2025

10 Total vaiue of property stolen (I s wwuly &1 get
11 Ingquest Report / U.D. Case No., if any (e @itar faié / g.St.awor 7., IR &g

12F 1 R Contents (attach separate sheet, if required)(®a a1 RUTé qe):

sff wi Duty Officer |Tgel AT &SI ATR, 8 e, 9 39 KR § $i 3t § HC w7 Ct. Naveen No.
2272 /SE gag ag 10.00 PM TR ST & & &I+ Vinobapuri Metro Station & UTe Ug, 3, 7o U
water tanker Ring Road T Ashram $t e & arer ganm s iz st w HC 7 water tanker Ed

Driver =1 g1 & h ST ST AT Al 38+ tanker U foram St A HC | Driver @ it Supply &
g Delhi Jal Bord/MCD & permission & GPS Tracker & gai=aid Department &I permission
w3 % 5 gl Y Driver S8R JEX 6l a1y e o 37 et feh 39 Ut GPS Tracker &l ®1g ugdige
T8 ¥ == greraT water tanker ¥ driver ¥ tanker ¥ ¥t g8 Wil % source % &R  geT T, ST U &
source A & ¥ IS S T8I & G SR A1 € driver 3 R Hi @IS receipt/invoice Hith T
produce Fil S ggar® W Water Tanker F driver @1 9™ uar Manoj Kumar S/o Sh. Vesheshar R/o
Village Gautaman Kheda, Post Office+ PS Bachrama, Distt. Raibrailly, UP (Age 30 Yrs.) AIeH
@11 51 27T R traffic jam =1 @, S6erq A HC ¥ @72ft Ct Naveen No.2272/SE @i gran & Water
Tanker, No. NL-01-AH-2412, Make Tata, Colour Yellow & Blue I T AqTET 37T S water
tarkar 3 Driver ¥ TR G § @A Permitted GPS Tracker ST #RTeTe MK Hon’ble NGT @
order dated 28.05.2025 in OA No. 639/2022 (titled as Pritpal Sharma Vs. Deptt. of
Environment & Ors.) 3 @&d issued Joint CP @1gaf & Order vide No. 12547-94/50/Joint CP/SR,
Dated New Delhi the 19.09.2025 T violation o &, 37 T &t 3@ supply @ T4 &ih U
u/s 303(2)/223(a) BNS @1 e 21 gt 7 HC 3 T o u/s 303(2)/223(a) BNS &R R 8, e
f% @ 7 qaeAT &= Duty Officer, PS Lajpat Nagar % gaTel @Y g1 gl qeeT ot CCTNS ohedh wFe
qFEHT F G FaT SRl AT HC awdter & = gl Date & Time of Occurrence: 07/10/2025 at 10:
00 PM. Place of Occurrence: Ring Road, Near Vinobapuri Metro Station, Lajpat Nagar, New
Delhi. Date & Time of handing over Tehrir: 07/10/2025 at 11:10 PM. SD English HC Krishan
Kumar No. 3647/SE PS Lajpat Nagar Dt 07.10.25 Action Taken By Police :- zg gy fafea g &
HC Krishan Kumar No.3647/SE 3 U gl /English Teif@a@ Complaint CT Naveen Kumar No.
2272/SE ¥ gRT a9 HC/DO % urd fwmrs , 199 w 53 HC/DO A Case FIR NO. 500/25, U/S 303(2)
/223(a BNS Act register'cm“?ﬁ arger faf@a @@ g Computerized Copy of FIR, CT Naveen Kumar
No.2272/SE % g v HC Krishan Kumar No.3647/SE 3% ure foeiars) g6% Srerer gad wifuar
Senior Officers T &1 1 [Weas SRR & GATH gretd SHO ®1gel @i s T | Written By HC/DO

13 Action TakenSince the above information reveals commission of offence(s) u/s as mentioned at ltem No. 2:
1 mt Frdandh: 9 IU0E IHT @ uaT Jedl g Rp ReaT T AT A 9.2.% s I F a5 g )

'Registered the case and took up the OR (am)
(W g T Ev wim & forg fer
\Directed (Name of the 1L.O)(wia aiffrardt @1 A KRISHAN KUMAR MEENA Rank (ug):
HC (HEAD CONSTABLE)}
No(#.); 28104257 to take up the investigation (st sris am wra & A% & Ay Fdw fegan mar) OR
i Refused investigation due to(Sig & OR (& v & fean an)
/) Transferred to P.S(name)(Im): District(R@):

on point of jurisdiction (F7 &FTRASK ¥ FRw gEriam)

F LR read over to the complainant/informant,admitted to be correctly recorded and a copy given to the

free of cost:(W!E‘y_—nﬁfﬂﬁmﬂﬁﬁﬁmmm.Gﬁﬁgﬁmﬁwﬁﬁﬁ{ﬁﬁm&ﬁﬂﬂ}:

R.OA C(amatgdt):



District SOUTH-EAST(DELHI}  P.S:  LAJPAT NAGAR

14Signature / Thumb Impression
of the Complainant / Informant:
(@reraadatl / gaaramal & geaieR / Sins @ Pram):

15 Date and Time of despatch to the court:
- (eEa ® dyw ) e i gy

3640

Year:

2025

FIR No: 0500

Signature of Officer

Name(am):DEEPAK KUMAR

Rank (7€): HC (HEAD CONSTABLE)
No.(€.): 28107162

Date:

07/10f2025
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INDIA NON JUDICIAL

e-Stamp

IN-DL73359002044324X

14-0Oct-2025 03:25 PM

IMPACC (IV)/ d1853303/ DELHI/ DL-STD
SUBIN-DLDL85330376548642544721X
SATNAM SINGH

Article 34 Indemnity Bond

Not Applicable

0
(Zero)

SATNAM SINGH
Not Applicable

SATNAM SINGH

100
(One Hundred only)

DATE R R ARt
NOTED AND REGISTERED

Please write or type below this line

14001 0B

Government of National Capital Territory of Delhi

-

shaCi BATRARY SITiGr SATHAM SINGH SATRAM

P

4G A A S SR LaNGEH S kel Wl SaTHAM BN (1} 5 THAR SN SATNAM SRGH SATRAM S
THAL £ S A 3 SATHAM SINGH SATIAM SINGH = FrAR SINGH SATNAM STNIH B4
HGH £8 Lk 5 i &

$e- .
<y R TR SINGH SATIAM SINGH EATHAM SICH S ATNAM &

— wwpmm“mmmiﬂ’ﬁﬁfwvﬂmn N

.
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IN THE COURT SH. RAHUL JAIN JMFC, SAKET COURTS, NEW
DELHI

STATE vs MANOJ KUMAR

FIR NO. 500/2025

U/sS: 303(2)/223(1) BNS
P.S.: LAJPAT NAGAR
VEHICLE: NL-01-AH-2414

SUPERDARINAMA /INDEMNITY BOND/SECURITY BOND

and whereas I, Satnam Singh S/0 Balbir Singh R/O 50-
E, Kalkaji, South Delhi, Delhi-110019 registered owner
willing to release of the above said Vehicle.

And whereas Hon’ble Court has ordered for the release
of the above said vehicle on furnishing an Indemnity

Bond/Superdari/Security Bond/Surety . Bond of
Rs. I

And Whereas I, Satnam Singh, do hereby undertake to
produce the above said vehicle before the competent
authorities as and when directed to do so. In case I
failed to produce the above said wvehicle before the
authorities, I will liable to deposit sum of
Rs. /- to the Govt. of India.

The Indemnifier/superdar/owner/Surety has signed
this Indemnity Bond/superdarinama/Security Bond on this
14™ day of October, 2025

I

DATED: - 14/10/2025
PLACE: - New Delhi APPLICANT/OWNER/AR/ATTORNEY

ON
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45SMISC CRL 4399/2025 B i
STATE Vs. MANOJ KUMAR i w7t 01 2
5002025 (LajpatNagar) Y ree T T, A

Room M S14 ' e eyt Crwaian, St Dty

14.10.2025

This is an application for release of vehicle bearing No. NL-
01AH-2414 on superdari filed on behalf of applicant/owner
Satnam Singh.

Present:  Ms. Shalini Naval, Ld. Substitute APP for the State.

Applicant along with Ld. Counsel Mr. Fauzi Sayeed.

Reply was filed by IO.

It is reported that aforementioned vehicle is not
required for the purpose of investigation and no useful purpose is
to be served by keeping the same in malkhana.

In view of the report of IO, the above said vehicle be
released to its rightful owner, as per guidelines of Hon'ble High
Court of Delhi passed in case titled as Manjeet Singh Vs. State
in misc. application 160552013 on furnishing indemnity
bond / security bond of appropriate value to the satisfaction of
IO / SHO concerned with the following conditions :-

1. That the rightful owner shall join the investigation as and
when directed to do 50 ;

2. That the rightful owner shall furnish the indemnity bond /
security  bond to 10 /SHO concerned ;

3. That the rightful owner shall also undertake to intimate the
court any address which he may change during the course of
time ;

The SHO is also directed to take the necessary
¢/ photographs duly authenticated and certified and a detailed

punchnama be also prepared before such release of above
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mentioned vghicle. The necessary photographs be taken at the
cost of rightful owner.

The SHO is further directed to obtain the signature /
endorsement of the rightful owner of the photographs of above
said vehicle.

It is also directed that the SHO shall keep on record
the permanent address of the rightful owner, his identity proof,
his address proof as well as his phone number.

All these documents shall be filed by the SHO along
with the final report as and when the same is filed.

Application moved by applicant stands disposed off
accordingly.

Copy of this order be given Dasti to the applicant.

~5y-

(RAHUL JAIN)
JMFC-01 (South-East):Saket Courts

New Delhi : 14.10.2025

i Megiers P Cless
- New Daii R
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OFFICE OF THE STATION HOUSE OFFICER, POLICE STATION PS Lajpat Naéar NEW DELHI

Case FIR No...... 500/2025................U,’S...303{2)/ZZS(A)BNS....Dated......0?/10/2025....PS...I.aipat Nagar

New Dethi, ; '

Diary Nu...‘...,.;..,............./R}SHO{P.S;..\.;I.‘;_;’..'.'.........‘.'......‘... e 2 ot A TN
NOTICE U/S 179 B.N.S.S.

To,

~ Satnam Singh R/o H.No E-50 Kalkaji New Delhi{Tankar Owner)

Sir,

_Th}s is to inform you that the above-mentioned case was registered on the complaint
ofs/oR/c
s THE iNVestigation of the case is being carried by the undérsigned‘ This is to inform you
that the above-mentioned case was registered on the complaint S/o The investigation of 'tljte case is being
carried by the'undersigned.

Whereas it appears that YOu are acquainted with the facts/circumstances of the above cited case and
investigation thereof. Hence, vyou are hereby informed to appear before the undersigned

Ottt b eessmses sessaeset s (Date) B s rounst et B o b (Time) Police  Station.
e L2jpat Nagar..New Delhi in connection with above cited. '
AL
21\ *ﬁ

1. Please brovided all documents of water supply Tanker NL 01-AH-2412" (Owner-Satnam Singh )
(Reg- The Hon'ble NGT order dated 28.5.25 in OA639/2022 tited Principal Sharma Vs Deptt. Of
Env.& Ors.) '

: YRR A N
2. Please provide the certified copy of Entry & Exit of the water supply Tanker No. NL 01-AH-2412- _3151‘:;_
(Owner-Satnam Singh) on dated 07/10/2025

3. Please proved the self attested all relevant documents of water tanker No NL 01-AH-2412

w%‘-‘q @,

don 5\3\\ Name of 1.0, HC Krishan Kumar
/ 7 T N\ No.3647/SE PS.lajpat Nagar New
i f-"{ L \,’—.: ' Delhi.
pag L Id 2
AN e s ‘ﬁ f# Mob.9718830299
i e . )
. N

el  Date /1072025
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- Through E-Mail/E-Office
/: s ) DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
e o OFFICE OF THE EXECUTIVE ENGINEER (SDW) Ii
=gl S.T.P. OKHLA: MATHURA RQAD. NEW DELHI-110025

‘Mahotsav (eesdw2.djb@nic.in)

M/s Satnam Singh,

E-50, Kalkaji, New Dethi 19

Subject: - Detail of tankers lifted treated effluent from filling point Okhla STP for non-

potable purposes.

Dear Sir,

This is in reference to your request vide letter dated 08.10.25 received to this office

vide diary No. 801 dated 09/10/2025 regarding subject matter. In this context the detail of your

tankers fifted treated effluent from Filling Point Okhla STPs on dated 07/10/2025 are as

follows:-
j S.No .  Date Time | Tanker Number | ‘Capacity (KL) |
|1 07/10/2025 |  717PM |  DLIM-A0579 | 10 |
2 ooes | 724PM | HRSDA4ss | %0
| 3 07/10/2025 7:35 PM  NLO1-AH-0697 30
.4 0711012025 816 PM " NLO1-AH-2414 30 |
|5 oomoss | s30PM | DLGOaT0 | 0
| 6 07/10/2025 844PM  HR63-D-9704 30 |
.7 07/10/2025 8:55 PM HR38-AF-0556 | 30
8  07/10/2025 G:54 PM " HR58-D-1453 | 300
" g | 07/10/2025 10:15PM | NLO1-AH-0897 | 30 |
10 | 07/10/2025 10:31PM  © DLiIM-A-0579 | 10
11 | 07/10/2025 10:39 PM HR63-D9704 | 30 |
12 7 07/10/2025 | 11:09PM pLic-c-3710 | 30 |
13 07/10/2025 11:29PM HR38-AF-0556 30

Thanking you.

(3

(ARW
Executive Engineer (SDW) Il

©

Dated:- {3 ])1o)>5
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CASE FIR No. 500/25, Dt. 07/10/25, U/s 303(2)/223(A) BNS PS Lajpat Nagar, New

Delhi
NOTICE U/S 133 MV ACT
To
Sh Satnam Singh S/o Sh Balbir Singh
H.No. E-50 Kalkaji New Delhi
Sir,

You are hereby informed through this notice that as per the record of State Transport Authority. You are
the Registered owner/holder in respect of Vehicle No: NL 01 AH 2414 TATA TANKER The same vehicle is
involved/wanted in the above mentioned case FIR. Now you are being directed to appear before the

undersigned on ?Jt}:'}'b‘-‘);gat ...[.ﬂ.l.sﬂfnPolice Station Lajpat Nagar New Delhi

S e 2
foh v N /_a?\ el

= PR \r}
— Qs 7 Ll o \."/’ L
2% } AN J 2435 (5 R HC Krishan Kumar
i%\‘_ . FE fﬁ Belt No. 3647/SE
\?\ x AT P.S. Lajpat Nagar New delhi.
N Lrey O
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_ o GOVERNMENT OF NAGALAND

- \;}" & MOTOR VEHICLES DEPARTM ENT

5 OFFICE OF THE REGIONAL TRANSPORT OFFICER
) KOHIMA: NAGALAND.

No. RTO-KNERQUI?J’?SLS-% Dated: {0+ 11- 2025

To,
hri. Krishan Kumar,
V' JO/C, Belt No. 3647/SE,
Police Station Lajpat Nagar,
South East Delhi, New Delhi — 110024.

Sub: Verification of vehicle bearing Registration No. NLO1AH 2414

Sir,
In response to your letter No. 1629, dated 24.10.2025, requesting for verification of

RC, National Permit and Fitness Certificate of vehicle number NLO1AH 2414, in connection
with the FIR Case No. 500/2025 dated 07/10/2025 under section 303 (2)/223(A) BNS
registered at PS Lajpat Nagar, New Delhi, I have the honour to state that the vehicle is
registered in the office of the undersigned and the certified extract of vehicle particulars are
enclosed for your reference. The certified screenshot copies of the Fitness and National
Permit extracted from the Vahan application are also enclosed for your reference.

This is for your information and necessary action please.
Enclosed: As stated.
Yours sincerely,

7

Regional Transport!Oftjcer

" Koiinh, Neigaland -
Kohinm oo ilond
No. RTO-K/VER/2017/ Dated:
Copy to:
1. The Transport Commissioner, Nagaland, Kohima, for information.
2. Office file.

o

Regional Transport Officer
Kohima, Nagaland.

Ticer




